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i^ p lic a n t

Counsel for Applicant

versus

Uni'̂ an o f In d ia  & ors . Respondents.

Hon, Mr, Kaushal Kumar, V ice Chaiuaaa*

Hon, Mr, D.K.Agrawal, Jud l*  Membero

(Hon. Mr. Kaushal Kumar, V .C ,)

Heard th e  learned counsel for the a p p lic a n t.

In  th is  ap p lic a tio n  f i le d  under section 19 o f the 

A dm in istrative Tribunals A ct, 1985, there is  m is­

jo in d e r o f two r e l ie f s ; , in . as muc^ as the  sop lican t 

has prayed fo r d i r e c t i o n r e s p o n d e n t s  fo r payment 

o f r e t ir a l be ne fits  o f the deceased Khemkaran# secondly,

fo r  h is  appointment on compassionate grounds* The • /
lie. ^

learned counsel fo r  th e  app lican t confined to  th e

f ir s t  r e lie f  i,e ,th e  payment o f r e t ir a l b e ne fits  as

adm issible under the ru le s . The app lican t hafiLmade

representation t  o the  concerned au tho rity  v ide  h is

representation dated 15.11.89, f i le d  as Annexure A-4o

Having heard th e  learned counsel fo r the ap p lic an t,

we d ire c t th a t the respondents sh a ll d i^ o s e  o f the

representation addressed to  them regarding settleRi® it

o f pensionary and other bene fits  due to  deceased
\

Kh^lcaran under ru le s^  through a speaking order, w ith in  ^  

a period o f three months fr<wn th e  date of rece ip t o f
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copy o f th is  order*

2, The present ap p lic a tio n  stands disposed o f

w ith th e  above d ire c tio n s . However, tha app lican t

w il l be a t lib e r ty  t o  f i l e  a fresh im p lication#  i f

so advised^after h is  representation has been d i;^o sed

o f b y t lie  concerned a u th o r it^ ^ *  The app lic an t is  a lso

a t lib e r ty  to  f i l e  a fresh ap p lic a tio n  in  regard to

h is  appointment on compassionate grounds*^ copy o f th is  
fi5>p lication  alongw ith Anncacures be also sent to  the 
re^ondents alongw ith order. j J I

J u d l. Member, ' V ice Chairman

Shakeel/ Lucknow Dated* 18,7,91


